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Policy on closure of abandoned mines

“407. SHRI ABANI ROY: Will the Minister of COAL AND MINES be
pleased to state:

{a) whether Government had set up a Committee to suggest changes
in the policy regarding closure of abandoned mines in the country, in the
recent past;

(b) if so, the details of recommendations made by the Committee;

(c) whether Government have taken any action on those
recommendations; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COAL MINES
(SHRI RAVI SHANKAR PRASAD): (a) to (d) A Statement is laid on the
Table of the House.

Statement

{(a) to (d) Yes, Sir. The Government had constituted a Committee
under the Chairpersonship of Additional Secretary, Department of Mines
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to look into various issues relating to mine closure. The terms of reference
of the Committee are to review the existing provisions regarding temporary
closure of mines, abandonment of mines, planned mine closure and their
systematic rehabilitation and to suggest suitable amendments in the
Mineral Concession Rules, 1360 (MCR) and Mineral Conservation and
Development Rules, 1888 (MCDR).

The Committee has not submitied its reports as yet. The Report of
the Cornmittee shall be considered in the Conference of State Ministers
of Mining and Geology which is likely to be convened soon.

SHRI ABANI ROY: Sir, many mining areas were abandoned and not
decommissioned, reclaimed or rehabilitated. This has resulted in
unauthorised mining activities, causing social and environment damage
to the mines and the surrounding areas. | would like to know what the
Government propose to do in this regard.

SHRI RAVI SHANKAR PRASAD: Sir, | complement hon. Abaniji for
raising an issue of great importance. Sir, Mineral resources are exhaustible;
they are not permanent. Today, they are being exploited. But, a time will
come when the mineral resources will completely get depleted. Therefore,
mine planning was held to be a component of the existing rules, because
we found that the existing rules 22, 23 and 24 of the Mineral (Conservation
& Development) Rules are not having sufficient teeth. The Mineral
Development Advisory Council raised this issue, and the consensus
emerged that the whole system of mine planning has got to be given a
detailed consideration. A Committee has also been constituted, under the
Chairmanship of Additional Secretary. The report is expected by the end
of December. On the basis of that, the Government will take adequate
measures so that a comprehensive mine closure plan can form part of
mine planning itself.

SHRI ABANI ROY: As you have rightly said, there is no such provision

in the Rules. So, my question is: Wouid the Government think of changing
the Rules?

SHRI RAVI SHANKAR PRASAD: Surely, the moment the
recommendation comes—as | have stated in the main answer—we will
discuss the matter in the meeting with the State Ministers of Mines to be
held on 22nd January, 2003. After the meeting, we will certainly amend
the rules.

SHRI JIBON ROY: You are abandoning many of the coal mines, despite
the fact that coal is there, especially in underground mines. No where inthe
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world, coal is allowed to be destroyed, because it is a non-renewable source
of energy. But, here, you are abandoning and closing the coal mines on the
ground that they are not making profit. Now, everywhere, the system is
cross-subsidisation. Underground mining is subsidised by open cast mining,
and, here, you are not doing that. As a result, a large amount of coal, best
quality coal, at Raniganj and Jharia, is getting wasted. So, will the Government
change the policy and introduce the system of cross subsidisation and
save the underground mines.

SHRI RAVI SHANKAR PRASAD: Sir, this supplementary does not
come within the ambit of the main question. It is a question of principle. But,
Sir, if you permit me, | would like to reply to it. Sir, exploitation of coal from
underground mines is not a very permanent affair even if coal is there. We
have to see the commercial considerations as well. For example, Sir, the
Shyamla Mine in West Bengal is incurring a loss of Rs. 11 crores every
year. But, when we close a mine, we also open a number of new mines, and
this is an onging process, and this fact is required to be appreciated.
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*408, [The Questioner (Shri R.Kamaraj) was absent for answer vide
pages 46-47.]

*409. [The Questioner (Shri Jhumuk Lal Bhendia) was absent for
answer vide page 47.]
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